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13.9.95 	 Issue notice to the respondents 
Abis application 1$ 11 	 . 

torm and within ti 	
to show cause as to why the application 

C. F. of Rs. 501 	 be not admitted and interim relief as 

deposited vide 	 prayed be granted. Returnable on 9.10.95,: 
(/BD 	 Mr C .Sarma,Addl.C.G .S.0 seeks to 
rnated 3P1T 	 appear at this stage f'or the respondent s  
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Mem 	 Vice-Chairman 
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Mr. PLChanda for Mr 6.K.Sharma. 

Mr C.3arma,Pddl.C.G.5.0 for respon- 

Ljzr~ 
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•••• • • •, S. ... • tI? •, .4.4 •ie I. 	4. 

dents : 

Adjourned to 30.10.95. Liberty to 

rile show cause reply in the meantime. 
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. 	 S.Barna for the applicant. 

Mr' 6.Sarnia,Add1.C.u.S. 0  Soi tt9 

reapondeflt 	................... .. 

Artiritirned. to 16.11 .'Ib. 

0~ 

an 

Adjourned toe 15.12995 ror prdrs. 

Member 	 Jiéehajrman 

Mr. B.Mehta/ Mr, G.Srma, Addi, CGSC, . 

One month for written statement 

granted. Adjourned for orders to 
25/3/'96 

Mem '' 'Vcjrman 
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25.3;96 	none for the applicant.frjtten statS 
ment has been subrnjtted.Learned Addi. 
C.G.•S.0 Mr;  G.Sarma is present for the 

rsndents. Case is ready for hearing. 

List for hearing 'on 23..5.9&.. 
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OFFICENOFE 	 LATE 	 ORDER 

14/S B.Mehta and S.arnia for the 

applicant. Mr G.*arná, Addl.C.G.S.0 for 

the respondents. •  

List for hearing on 28.6.96. 

meiL 

Leave note of !.1r.B.K.shara, 

Mr.G,arma A&U.C.G.S.C. for the respon-
dents. 

List for hearing on 26-7-96. 

Member 

None present. 

Written statement has been 

submitted. Copy of the same may be 

servedon the opposite party. 

23.5 .96 

28-6-96 

26.7.96 

, I - 
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List for hearing on 23.8.96. 

Member 
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23.8.96 
	

Mr -'S. 3arma for the applicant. 

List for hearing on 19.9.96. 
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OFFICE NOtE 	 I iTE 	 . 	ORDER 
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19.9.96 
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1 17.10.96 

Mr G. Sarma, learned Addi. C.G.S.C. 

for the réspbndents. 

.... List for hearing on 17.10.96. 

Mewmber 

• 	Mr G.Sarma,AdC1.C.G.S.C. 

respondents. 	 . 

• 	List for hearing on 5.12.96. 

- . 	 . 	 Member 
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 •7.5.597 Learned counsel for the patties 

submit that this case is ready for hearing.: 

Let this case be listed fOr hearing 

on 27-6-97. 	 . 	. 

Meb . 	 Vjcehairmafl 
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j'. 
Mr. S.Sarma, learned counsel appearing on 

behalf of the applicant submits that certain 

devi.eopment has taken place and he needs a 

fortnight time for that purpose. Therefore, 

accordingly we adjourn the case till 1.9.97 

List it on 22.9.1997. 

/J Z-7 

Merer 	 Vice-Chairman 

trd 	 S 
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. 4,  
22.9.97 	Heard the learned counsel for the, 

parties. Hearing cbncluded•. Jgment deIiverel 

in open court, kept in separate sheets. 

The' application is closed. 

Member 	 Vice-Chairman 

nkm 

0 



CENTRAL ADIIINISTRATUJE TRIBUNAL 
• 	t3UWAHATI BENCH 	: 	UWA  

• 	OØA.NO. 169 of 1995 
T.A. NO. 

• 	
DATE OF DECISION 22.9.1997 

(PETITIoNER(s) 

Mr B.K. Sharma and Mr S. Sarma 	 ADVOCATE FOR THE 
P El IT I U N ER (s) 

JERSUS 

Union of India and others 	 RESPONDENT (s) 

Mr G. Sarma, Add!. C.G.S.C. 	 ADIOCTE FOR THE 
R ES P UN DENT (s) 

THE HON BLE MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN 

THE HON.' BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER 

Whether Reporters of local papers may be allowed to 
see the udgment ? 
To be referred to the Reporter or not ? • 	 - 

• 	3. Whether their Lordships wish to see the fair copy of 
the judgment ? 

4. Whether the Judgment is to be circulated to the other 
• 	 Benches ? 

Judgment delivered by Hon'ble Vice-Chairman 

• 	 • 	 •• 	•• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No.169 of 1995 

Date of decision: This the 22nd day of September 1997 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

The Hon'ble Mr G.L. Sanglyine, Administrative Member 

Shri Brijlal, No.2 Marker, 
Office of the Manager, C.S.D., 
Missamari, Sonitpur, Assam. 

By Advocate Mr B.K. Sharma and Mr S. Sarma. 

-versus- 

The Union of India, through the 
Under Secretary to the Govt. of India, 
Ministry of Defence, 
New Delhi. 

The General Manager, 
Government of India, Ministry of Defence, 
Canteen Stores Depot, 
Bombay. 

The Regional Manager, 
Canteen Stores Depot, 
Narengi, Guwahati. 

The Manager, 
Canteen Stores Depot, 
Missamari, Sonitpur, Assam. 

By Advocate Mr G. Sarma, Addl. C.G.S.C. 

Applicant 

Respondents 

ORDER 

BARUAH.J. (V.C.) 

In this application the applicant has challenged Annexure-A 

order dated 26.5.1995 and Annexure-B order dated 11.6.1995 rendering 

him surplus. During the pendency of the application the applicant 

was allowed to continue in his service and presently he is posted 

at Missamari. 

2. 	We have heard Mr B.K. Sharma, learned counsel for 

the applicant and Mr G. Sarma, learned AddI. C.G.S.C. Mr B.K. 

Ih/ 



: 2 : 

Sharma submits that the authority has now offered an appointment 
I 

to the applicant by letter under reference No.3/Pers/A-1/1099/2789 

dated 5.6.1997. By the said letter written by the Assistant Manager(P) 

for General Manager, Canteen Stores Department, Mumbai, the 

applicant as been offered alternative employment for which option 

was also called for. The applicant has already exercised his option 

for place of posting at CSD Depot, Lucknow, and if not at 

Missamari CSD Depot, as asked for. 

	

3. 	In view 	of the above, in our opinion, there is no ground 

to proceed with the case. Therefore, we close the application. 

However, if the authority does not act upon as assured, the applicant 

shall have the liberty to approach this Tribunal, if so advised. 

	

G. L. SANGLYI 	) 	 (D. N. BARUAH) 

	

MEMBER (A) 	 VICE-CHAIRMAN 
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IN 4HE CENTRAL ADMINISTRATIVE TRIBUNAL 

'Ew* 	 GUWAHMI BENCH : GUWAHATI 

An application under Section 19 of the 

Administrative Tribunals Act, 19€5. 

0.A. No. tC 95  . 	
. 

Sri 	 tsm 	

.... pp1icant 

Vs. 

Union of India & Ors. 

..•. Respondents 

I NDEX 

Sl.No. Annexure Particulars Page No. 

1 
- Application - 	 - 1 JR 1 2  

2 	- 
- Verification 

3 Annexure-A Letter dated 26.5.95 ltt 

4 Annexure-B Letter dated 11.6.95 iL. 	* 

5 Annexure-c Letter dated 20.6.95 . 

- 	 6 	- Annexure-D Letter dated 29.6.95 ao .. 

\Y2 X 
	 Filed By : 

*\ 	 Advocate 
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1. Particulars of the alicant. 

Sri Brijial No. 2 ftrZOTw' 

Marker 

Office of the Manager, C.S.D. 

Missamari, Sonitpur, 

Assam 

Particulars of the Respondents 

Union of India 

Through Secretary to the Govt. of India 

Ministry of Defence 

New Delhi 

The General Manager 

Govt. of India 

Ministry of Defence 

Canteen Stores Depot 

ADELPHI ' 119M,K,Road 

Bombay-400020 

Regional Manager 

Canteen Stores Depot 

Narengi, Satgaon 

Guwahatj 

The Manager 

Canteen Stores Depot 

Missamari, Sonitpur 

Assarn 

i 
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3.. Particulars for which the application is made. 

This application is made against the decision 

communicated under letter No. 3/Pers/A-1/1099 (Surp)/ 

2580 dated 26th May, 1995 and notice issued under 

Reference No. 3/Pers/A-1/1099(suxp)/3265 dated 11th 

June, 1995 whereby decision of rendering the applicant 

isdcclpred surplus and with the prayer to continue 

the applicant till the date of superannuation. 

Jurisdiction 

That the applicant dec'ares that the cause of this 

case is arisen within the jurisdiction of the Tribunal. 

Limitation 

That the applicant declares that the case is 

filed within the limitation of the Administrative 

Tribunals Act. 

Pact of the case 

	

6.1 	That the applicant is a citizen of India and 

as such he is entitled to all the rights and privileges 

guarantee by the Constitution of India. The applicant 

is presently serving as Mcer in the Canteen Stores 

Department (in short C.S,D), Missaxnari, under the 

Manager, C.S.D. Ministry of Defence, Missamari,Asswn, 

	

6.2 	That the applicant is initially appointed as 

Mazdoor, and joined the department on 24.12.65,thereafter 

he was found suitable for promotion tor the post of 



Marker, and accordingly, promoted to the post of Marker 

in the pay scale of Rs, 800-1 5-1010-EB-201150 and the 

applicant Continuously serving as Marker, under the 

Canteen Stores Department, 

6.3 	That the duties of the Packers, Marker in 

the Canteen Stores Departm 	- particularly Marker, 

entruested with the job of Marking the different items 

of goods, received and distributed in different units 

of the Canteen Stores through the Canteen Stores, 

Misamarj. 

6.4 	That the 8taff Inspection of Unit (siu in short) 
teem made a staff study in the year 1985 in the Canteen 

Stores, Department of Govt. of India, Ministry of Defence, 

and recommended for abolition of the posts of Packer and 

Marker of the Canteen Stores Department,f the Govt. of 
India. 

6.5 	
That the applicant begs to state that the 

recommendation of SIU for abolition of the posts of 

Packer and Marker, in the C.s.C *  especially based on the 

repo, when it is found, that most of the regular nature 

of work, in C.S.D. are being performed by the contract 

labour in C. S.D. Therefore, the SILT team have recommended 

of the post of Packer & Marker, in the 
Canteen Stores Department, 	his fact would be evident from 

the report of the Slu tema, the Slu team appears to be 

influenced that a good amount Of works which are supposed 



U' 

to be performed by Packer and Maker are being done 

through contract labour, by the authorities of the 

C.S.D. for the reasons best known, by the respondents, 

and surprisingly, in view of alloting more works 
4 	 4 

on contract basis, a decision now after a long lapse 
4 

of time, after furnishing the report ofthe SIU team, 

the respondents have taken a decision arbitrarily for 

abolotion of the posts of Packer and Maker in the C.S.D. 

Therefore, the decision of abolotion of posts 

of Packer and Marker cannot be said to be in the Public 

interest. It is probably, for the interest of a vested 

Circle, in the Canteen Stores, department for getting 

more works, through contract labour, in deprivation of 

the existing employees of the C.S.D. who are serving 

and Packer and Marker. 

Therefore, decision communicated under letter 

No. - Ref No. 3/Pers/A-1/1099($urp)/2580 dated 26.5.95 

is highly illegal, arbitrary and unfair and the same is 

liable to be set aside and quashed. 

A copy of the letter dated 26.5,95, is enclosed 

as Annexure-A. 

6.6. 	That under letter Ref No. 2/Pers/A1/1099Xsurp)/ 

2580 dated 26,5.95 it is stated that as per report on 

the staff study of 31 Area, Depots, Bombay Base and CSD 

H.O. conducted by the SIU a number of staff in the 

categories of Carpenters, Packer (sPi), Marker, and 
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Packer (Ordinary) have been rendered surplus, 

It is stated in the aforesaid letter, that 

in order to adjust the above, surplus staff 

within CSD itself ,. the Canteen Stores,Dpartment, 

had taken up the case with the Board of Control 

New Delhi but they have not agreed and directed 

to Ixtima initiate immediate action and surren-

der the surplus staff to the surplus Cell.The 

relevant portion of tthe letter dated 26.5.95 

is quoted below : 

" As per report on the staff study of 31 Area 

depots, Bombay Base and CSD HO conducted by 
the SIU a number of staff in the categories of 
Carpenters, Packer (Spl), Marker and Packer 
(0rdinary) hav been rendered surplus. 

2. In order to adjust the above surplus staff 

within CSD itself, we had taken up the case with 

Board of Control New Delhi/Ministry, but they 

have not agreed and directed to initiate imme-

diate action and surrender the surplus staff to 

the Surplus Cell, As per the laid down rules, 

the staff rendered surplus due to above study 

are to be sent to Olurplus Cell for replacement 

to other Govt. Departments, The notice to the 

Surplus Cell has already been issued and further 
action is under progress". 

It appears from the above contention that there was a 

scope for readjustment of proposed surplus staff as 

per opinion of the Canteen Stores Department, but tne 

Board of Contri, New Delhi, Ministry of Defence did 

not reconsider this aspect of the proposal of the 
, 	 , 



H. 
. 	44.. 

Canteen Stores Department and they have arbitrarily 

taken this illegal action of rendering surplus the 
. 4 	 . 	. 	 • 

Employees working as Packer Marker in the C$D. Be it 

stated that the present applicant have rendered more 

than 28 years of service in the establishment of respon-

dents. 

6.7 	That the applicant begs to state that even 

the procedure adopted by the respondents for rendering 

surplus in the process of abolition of post is also 

unfair, illegal as the junior person than the applicant 

also retained in the service whereas applicant being a 

senior employee of the CSD havA been illegally declared 

surplus. It would be evident from the nnexure-A where 

the list of surplus Marker enclosed by the Ministry of 

Defence in their letter dated 26.5.95 and the Respondent 

No. 5 Sri B.B. Sadaphule who is serving as Marker in the 

Canteen Stores Department in Bombay area and junior to 

the applicant has not been declared surplus. The service 

particulars of the applicant and Respondent No. 5 are 
.4 	 S  

given below 

• 	]• No.' 	Name 	• 	Dte of joining Date of prone- 
• 	 . - 	 -in the .Deptt, 	.tion to the Gr,  -• 	 ofNarker 

t 	Sri Brijial No.294-120) 24.12.65 	14.4.71 

2 	Sri B B Sadaphule+eU3j 22.8.66 	 1.7.90 
I 	

..4.•(.._..:.a.% 	1. 	 - 	I 

41 	 . 	 . 	 . 	 .. . .
I  

From the above table it appears that the Lespond ent No. 5 

who is junior to the applicant in the service in the C.S.D. 
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have t been declared surplus for the reason best known 

to 'the respondents. This action of the respondents is 

hig -ily arbitrary, illegal and violative of principles 

of natural justice. Therefore the notice issued by the 

Respondent under reference No, 3/Pers/A-1/1099($urp)/3265 

dated 11.6.95 is highly illegal, arbitrary and the same 

is liable  to be set aside and quashed. 

A copy of the Notice dated 11.6.95 is annexed 

as Annexure-13. 

6.8: 	That vide letter No. I1ND/EST/PN-4120/464 dated 

20th June 1995 issued by the Manager C.S.D. Misamari 

Depbt whereby the applicant is asked, wherther he is 

intrested for voluntary retirement and further stated 

if he is interested for voluntary retijrernent in that 

event 	±rit 	request for voluntary retirement 

should reach by 30.6.95,othersie he would be surrendered 

to surplus cell for redeployment but the applicant did 

noti opt for voluntary retirement. 

A copy of the letter dated 20.6.95 is enclosed 

as Anneure-C. 

6.9' 	That the applicant further begs to state that 

the C.S.D. vide their letter under reference No. 31pers/A-1 

/1099(Srup)/3084 dated 29.6.95 whereby it is intimated to 

the Director General Employment and Training, Ministry of 

Labour, New Delhi that the C.S.D. have surrendered 39 

Marker and 29 Packer as they have rendered surplus 

12 
1 



\t 

- 

	 8 

-a 

after study of staff Inspection Unit (siu) and it is 

further stated that out of 39 one marker is expired 

on 27.5.95. Therefore the acrual number of makker 

surrender strength to 38 and 25 packer (ordinary). It 

is also requested to intimate his clearance for the 

surrender and subsequent redeployment as an early date. 

A copy of the letter dated 29.6.95 is enclosed 

as Annexure-D. 

6.10 	That the whole scheme of abolition of posts 

Marker and Packer have been done illegally on the basis 

Ot S.I.u, report which was submitted by the Inspection 

Unit after conducting a study in the year 1985 in the 

C.S.D. without taking into consideration the expenditure 

incurred by the Department for getting the simi.Lar works 

done through contract labour by the respective Stores 

Depot and the proposal of the Department for getting the 

work of Pacicer and Makker atter abolition of the posts 

to contract labour are highly illegal, arbitrary and 

unfair and it would give adverse affect to only a particular 

section of of ficers/staff of C.S.D. Therefore the policy 

of abolition of posts have not been done in public interest 

and the arbitrary decision conifflunicated vide letter X0 dt. 
26.5.95 is liable to be set aside and quashed. 

6.11 	That the applicant further begs to state that 

as far as C.S.D. is concerned, the turnover is growing to 
the tune of 18 to 20 1% every year and the proportionate 

increased in the volume of work also exist as mentioned 

p2 



S.I.U.

CA  

 team in their report, deuies of regular nature 
• 	 • 

are performed by the contract labour in C.S.D. and 

hence they recommended reduction in strength. If the 
I 	

4! 

C.S.D. administration enter4 into Labour Contract 
* 	 - 

System it must have been in the personal interest of 

the officers who decided to do so and not in the 

wider interest of the Department but the same is being 
• 	 • 	.• 	.4 

• 	 done at the cost of the employees like the applicant, 

loading, unloading, packing etc. are duties of regular 

• 	 nature in CSD as long as procurement and issue continues 

the basic business of the Department. The Government 

orders on the subject clearly says that the duties of 

• 	 permanent pri 	nature should be done by permanent 
1. 	 4 	 4 	 . 	 4 	 . 	 it 	 . 

employees only. Therefore decision of the Board of 

Control for abolition of posts of Packer and Marker 

and surrendering the employees to the Surplus Cell 

appears to be contrary in the plicy of declaration of 

surplus as well as the finding of the 	and their 

subsequent recommendation of abolition of posts of 
• 	 4 	 .1 	. 

Packer and Marker not in confirmity with the policy 
4 	. 	9 	

• 	 44 	 *i 

of the Central Government and therefore the repor4 of 
I, 	 I 	 1.4! 	

I 	 • 	 I 

the S.i.ij, is also liable to be set aside and quashed. 
- 	 1 	 . 

6.12. • That the applicant bees to state that in spite 
I . 	 •. 	 . 	

* 	 4 	 - 	 . 	 P 

of his best efforts could not procure a copy of S.I.0 

report. Therefore the Hon'ble Tribunal be pleased to 

direct the respondents to produce a Copy of S .±. U. report 

f or perusal of the Hon'ble Tribunal. 
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6.13 	That this application is made bonafide and 

for the cause of justice. 

	

7. 	Reliefs sought for 

Under the facts and circumstances stated above 

the applicant prays for the following reliefs : 

That the letter under Ref. No. 3/ers/A-s1/1099 

(Surp) 2580 dated 26.5.95 (Annexure-A) and 

Notice under letter No. 3/Pers/A-1/1099(surp)/ 

3265 dated 11.6.95 (Annexure..B) be set aside 

and quashed. 

That the report of the Staff Inspection Unit 

be set aside and quashed. 

That the respondents be directed to allow the 

applicant to continue in service till the date 

of superannuation as per normal rule. 

That any other appropriate order or orders 

as deemed fit and proper may be passed. 

Cost of the case. 

The above reliefs prayed on the following amongst 

other 

-GRO UNDS -  - 

1. For that the decision of abolition of posts 

of packer and Marker in the C.S.D. and render 

them surplus are contrary to the Central Govt. 

Policy of declaration of surplus. 
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20 	 For that the decision of the Board of Control, 

Ministry of Defence, New Delhi for abolition 

of posts of Packer and Marker without consider- 

gC.S.D.proposal to adjust the surplus staff 

with the C.S.D. itsief is highly arbitrary, 

illegal and unfair. 

30 	 For that reduction of regular employees 

allotted with permanent nature of work and 

alloting the same work on Contract Labour 

System is opposed to public policy and also not 

in continuity with the policy for declaratiin 

of surplus employee. 

For that the Respondent No. 5 is junior tb the 

applicant but retained in service, therefore 

the same is violative of Articles 14 and 16 of 

the Constitution of India. 

50 	 For that the report of the 5.I.U* was submitted 

- 	 long back in the year 1985 which cannot be 

acted upon at this belated stage. 

For the report of the S.I.U. did not consider 

ailtoment of existing work on. contract Labour 

bystem basis where the services of the Packer 

and Marker could have been utilisect. 

For that regular staff strength cannot be 

reduced when they are entrusted with permanent 

nature of worcs. 
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8 	For that the decision of the Hon'ble Tribunal 

in the case of Sri D.C. Medhi Vs. 11.0.1 & Orso 

is applicable in the instant case. 

	

• 8. 	Interim reliefs prayed for 
.. 

During the pendency of the case the applicant 

pray4s for the following interim reliefs : 

1. 	That the operation of the notice under Reference 

No. 2flers/A-.1/1099 (SURP)/3265 dated 116.95 

be stayed till, final disposal of this application. 

The above relief is prayed on the grounds explained 

in para 7 above of this application. 

	

9. 	That the applicant declares that he has not filed 

any case before any Court/Tribunal 
.4 

	

10. 	That there is no any other rule/law save and 

except fiing this application before this Mon ble Tribunal. 

	

11. 	Particulars of the Postal Order 
I 	 . 

1. Postal Order No. 	: O 

29 Date of Isàue 
• 	 .. 	

I 

Issued from 	 a g.P.O., Guwahati 

	

- 	
I-I 

Payable at 	 : G.P.O., Guwahati 

	

12. 	Index of documents are enclosed 
.• 	

- 	 * 	 I 

	

13. 	Enclosures 

As per Index 
• 	

I-., 

It 



13 

VERIFICATION 	 - 

I,. Sri B.%Lal the applicant in this case as 

• 	 - such am acquainted with the facts & circumstances of 

this case. The statements made in this application are 

true to my knowledge and. belief. I have not suppressed 

• 	 any material fact of the case. 

A na I signed the verification on this the 

Wk - 	
day of August, 1995. 	- 

-• 	Date : 

Place : Guwaati - 	 S.gnature 

AA,2 	
1101- 

- 	 • 	 - 



ANNEXURE - A 

GOVERNMENT OF INDIA 

Miniâtry of Defence 
Cántén Department 

'Adeiphi' 119 M.K.Road 

BOithy-400 020 
I 	 * 

Aef. No. 2/Pers/A_1/1099(SuI.p)/2580 Dated 26th May 1 95 

All Managers/Reg4pnaj Managers 
,•44__ 

VOLUNTARy RETIREMENT (SURPLUS STAFF)-. 

As per report on the staff study on 31 Area 
depotd, Bonib Base and csii 'i46 conduéted by th6 SIU a 
number of s€aff inthe categóriesof Carpéñters,packer 
(spi), Marker azid Packer (ordinary) Iiaé been rendered 
sür1us 

20 	 In order to adjust the above surplus staff 
within 4 cso its1f; we had taken up the Case with Board 
of Coxtroj Ne Dlhi/Miniistry, but they have not agreed 

1arid 1 agréed to inieiate.mmedjate action and surrender the 
surlus 1 stafto the surplus ceLl. As per the laid down 
ru1e the staff renedered surplus due to above study are 
to be sent to surplus cell for redeployment to other 

The oticetothe Surplus Cell has 
already been issued and further action is under progress. 

The name of the employees who are rendered surplus 
due to Slu study in each category are enclosed herewith 
as Annexure A,H,C & D to this Circular. 

In case any employee (declared surplus as per 
Annexure A to D) wish to pot for voluntary retirement as 

per existing Govt. rules, he may apply for the s ame through 

Depot Manager/Regional Manager. The request should reach 

HO latest by 20th June, 95, otherwise it will be presumed 

that the employee is not interested for voluntary retirement 
and will accordingly 

jMxn0kx'akMMxJMdxf=zxXS1XXkazF be 
surrendered to the Surplus Cell for redeployment by them. 

Atted. 
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ANNEXURE-A (Contd.) 

5. 	As per rule, in case a surplus employee refuses 
to accept the post offered to him,the action for 

redeployment should be treated as closed and he should 

be served with a notice for termination of service under 
the rules applicable to him. 

60 	 In case any employee senior to the employees 

shown in Annexure'A' to 'D' are willing to volunteer 

themselves for being declared surplus and transferred 

to the Surplus staff Establishment in accordance with 

the provision of the revised scheme for disposal of 

surplus staff they are also advised to give their 

option as per the proforma'attached which should reach 4m 
this Office by Speed Post on or before30th June'95. 

All DGMs/IZ'Is/Depot Managers are requested to 
ensure thattheôontents of this circular is specifically 

brought to the notice of the respective surplus declared 
staff working under their control and also give wide 
publicity to all concerned. 

Please treat this circular as Most Urgent. 

Sd,-. N.K.VAID 
Deputy Oenéràl Manager (P&A) 
fo* General Nanar 

cc : All DGH/AGHS 

cc: Pension Cell 

mde 

r- / 



' E' 	' to Carcu7ar 

25thiay'95 ---- 

Pijo 	"ane 	 ae of 	nate of Date of 	'7beter Insa 77 ation 2asc Pat' 	ete,int 	ei,arks 

i/o. 	
jOlfllfl 	App/Pro 	sc/ST 	

as on 	on suer - 

	

 • 	
'nation 	to 	. 	••• 	.• 	 . 	. 	- 	

S the 3 resent 	 annuatio  

	

grade 	. 	
.: 	• 	. (1) 	(2) 

	 (5) 	(5) 	 (7) 	(a) 	 (9) 	
. 	 (ii) 

335 Sh;j.Tj s i a 	
05.0744 07.07.57 22.O391 	 BareLl7t, 	f70701_ 	'37.07.20 

07.07.95  4055 	" 	 . 07,07,;5 •04.0757 22.03.97 
	31.07.2óoS 

01.04.95 	 . Q39 	' 	PJ 	s 	07 07 45 12.04 67 22 03 91 	 JfD ffararjiPs, 10501_ 	5005 2005 
01.06.95•. 	- m -- 	 -• 

	

41 	40 8 	" 	Jiten Pras'ad 	22.07,49 07.04.67 22.0.97 	
'D Naran 	;. 1 0501_ 	31.07.2009 	. 

01.72.94 	 -. 

	

4037 	" 	iahendr Pancjt2O749 07.0.57 22.C3.97 . 	. 	Jair 	 tQ5o/L 	37.07.2009 
- 	. 	 01.04.95 

5 5 4167 	1 	
evaraj - 	QJ 05 8 76.0 /2 17 o 90 	 aara3 	k3. 1 0501 	37 45.2008 

01 12 94 
4035 	" 	hrigat 	

12 05 45 01.04 67 17 0) So 	 '/ner 	 70301_ 	31 05 2005 
Prcs 	

07 72 9 - 8 	4034 	" 	Tpat 	Je 	07.07.43 0/.0.67 
77Q5.9 	 ••. 	 . . 

	 i.705o/_ 	30.05.2003 . 	. 
070994 

Attesteth 

-. 

	

 

720 c 	 Myocat 	.5 Jor te "Qfl oj' 	 ............. .__ 	•••• 	-.or 
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i) 	(2) 	 (3) 	 (4) 	.() 	(5) 	(7) 	(8) 	 (9) 	 (ic) 	(11
NIII 

- 

4023 Sh.R.C.ffar 	ngh 	O3.0$.47 0201.59'17.0990 
	Sen 	RTD L.B.Ear 	Rs.1C50/- 	

30.09.2007 
01 1 94 

4182 Sh.ffar Ram Janatha 	03.05.51 12.O5.72 01.07.90 	
SC 	Srthagar 	Rs.1050/— 	3Q.Q5.Ol 

01.07.94 

11 	4117 Si Shiv Ram 	
12 03 50 16 08 71 01 07 90 	sc 	Udhampur 	Rs 10501- 	31 03 2010 

010894 

12 	4022 Sn 	SaindS 	
05 12 5 02 01 57 01,07 90 	Gen 	Pathankot 	

Rsi350/ 	31-12 2005 

	

- 	 01.07.94 

13. 4018 Sh.Ajt Sthh 	 05.31.42 02.01.57 01.07.90 	Sen 	Pathankot 	
Rs.1050/- 	31.01.2002 
01.07.94 	.... 

1. 4008 Sn Desri Raj JiSnra 	i 7 43 23 / 1 55 01 07 90 	Sen 	Ramgarh 	
s 1050/- 	30 05 203 

	

- 	.. 	01.09.94 

15. 4004 Sh.Dorj G 	 31 

	

elop 	. 	.05-42 01.09.55 01.07.90 	
SC 	Leh 	. 	Rs.i00/- 	31.05.2002 

	

• 	01.07.94 

Rs. 
15, 395 Sh.Doner R.Sn9h . 	15.10.44 01.02.65 01.07-90 	

Sen 	Agra 	 7C50/- 	3 1.10.2004 
01.09.94 

17 	3028 Sn Ran Frasaa 	 09 Q7.2 01 )9 55 01 07 90 	Gen 	Jhans 	
Rs o5o/- 	31 07 2002 
01.9.94 	 . 

18 	3909 Sn r1na Prasad 	01 07 3 07 8 Sc 01 07 90 	Sen 	
Rs 350/- 	30 05 2003 
01 07 9i 

19 	3907 S Pa Ecnaur 	
31 07 2 01 08 55 01 07 90 	Sen 	imavur 	

Rs i050/- 	30 05 2002 
01 07 94 

20 	Q1 On i ' inn 	 01 07 -0 01 38 55 01 07 90 	Ge 	0a]cutta 	
?s 35Q/- 	30 0 2000 

-. 	 - 	 01.07.9 

11 



-- 
	

-- 	 (3) 	
-- 	

(6) 	(7) 	(8) 	 '(9) 	(10) 	
(110 

21 	
3882 Sh.Gaurl oy 	

05 02 43 15.03 55 01 07 90 
	en 	Calcutta 	Rs 1050/- 	28 02 2003 

Ql.10.94 

3853 	sh.3.R.Shinae 	
i.10.40 	

i.12.54 Q1.07.0 Gen 	
Khad 	Rs.1050/- 	30.09.2000 

i.09.94 

'BaSe 	Rs.1 

3788 	Sh.iaflju R.Patl 	
oi.01.44 01.08.54 	

01.08.94 

	

.01.07.90 Gen 	
050/ 	31.12.2003 

- 24. • 3860 	 - . 	

i.07.44 	
1.12.54 22.02.89 Ge 	E'BaSC 	Rs.1090/ 	30.05.2004 

oi.C2.95 

25. 3858. ShS.g.Pat1l 
. 	 Q1.01.44 	

i.12.54 22.02.89 Gfl 	
E'BaSC 	Rs.1090/ 	31.12.2003 

oi.05.95 

0' 04.95 

2.5.3855 	S.N.afl 	RaPal. 	
12.11;.c4? 	

i.1.2.54 22.02.8' 	
-Gen 	E'EaSC 	

10/ 	3Q.11.2002 

3845 	
S.h.I.p.Chaner 	

. 	 iO.Q-537 	
1.12.54 22.02.89 Gen 	

B'Area 	Rs.1110/ 	30.05:1997 

	

- 	 i.02.95 	 . 	.• 

792 	
:28.09:45 	

i.Q8.54 22.02.89 Gen 	
Khad2 	Rs.1090/ 	30.09.2005 

	

-• 	 1.01.95 	 . 

5750. 	h.Styya K.M. 	
io.0442 o1;07 	

12.412.84 	
Sec'bad 	s.103O/ 	30.04.2002 

	

- 	. 	 i.12.94 

3578 	
Sh.Rattan Kumar 	

10.02.42 20.03.62 15.07.1 Gen 
	Meerut 	Rs.1070/ 	28.02.2002 

Q7.09.94 

fr 
Lld'trocaQ 



ii: ZiiI III! II1I i±t I 	ITII iI1 IIi'LI7L: 
5150 5, iaan Lal 	 09 08 58 2 ii 57  15 07 81 	n 	Lucknow 	Rs 1070/— 	31 08 1998 

3  

32 	5981 S OmFr-aSr C1 	 20 0 48 20 0 55 14 04 71 	Gen 	JaJana1dr 	Rs 11501— 	50 0 2008 	

/ 
01-05-94  

120 	P 	J1al Vo 2 	 01 07 _7 2 12 55 14 04 71 	Ce,2 	Msrnar 	Rs iiso/— 	50 05 2007 
01.04.95 

3. 5925 5h.Jascnt Snh 	 0i.08. 	oS.tr.55 14.04.77 	Gen 	 51.07.2004 

55. 	5920 	hr.Sohfl1C1 	 7o.o5.2 14. 70.35 74,04,71 	Sc 	De]h 	
0  as:ii50/— 	57.05.2002 

55, 3755 Sh.agsh Saran 	 01.0i. 	21.07.54 14.04.71 	.Gen 	Dh i 	Rs:1150/—. 51.12,2004 

37 	5573 St C 	Bernara 	 08 02.1 15 05 62 14 04.71 	Ge, 	Bangalore 	is.1150/— 	28 02 2001 

58. 5551 Sn a,7c3 	ros 	 18 02 - 	 20 07 59 1L 04 71 	Gen 	Sanga1ore 	Rs 1150/— 	28.02 2001 

59 	3725 8k 	n a 	arajan 	 08 07 7 0 10 33 14 0 71 	Gn 	Agra 	Rs 1150/— 	31 01 2007 
01-05,94 
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AXthB 

GOVERNMENT OP INDIA 
MINI5TRY0P. DEFENCE 

CANTEEN SLORES DEPARTMENT 
'ADELPMI' 119 M.K.Road 

• 	1BOMBAY 400 020 

Ref Mo. 3/Pers/A-1/1099($urp)/3265 Date : 11 June'95 
- 	 --- 	

-. 

Sli. BRIJLAL NO. 2 
PN-u4120, MAKER 
CSDDEPOT. 
MISAMARI 

(THROUGH DEPOT MAMAGER) 

NOTICE 

Shri BRIJLAL No. 2 is hereby informed that as 

it has been decided to abolish the post of MARKER held 
S 	 • 	 -' 

by him on permanent basis, he is hereby declared surplus 

and transferred to the Surplus Staff Establishment of 

this Ministry/Department in accordance with the Revised 

Scheme for Disposal of Surplus Staff circulated with the 

Department of Personnel and Training O.M. No. 1/18/88-CS.III 

dated 1,4.89, w,e.f, 19th May '95. His name and particulars 

have been reported to the Special Cell in the Department 

of Personnel and Training action to arrange redeployment 
......• 	_.__ _•.•• .._•..... 

to another appropriate post in accordance with the provisionE 

—Othe--GQTBr-ffedeptoymnt--Of 5urplus Staff) Rules,1990 

(GSR-99(E) dated 28.2.90). 

2. 	The surplus employee mentioned above is further 

informed that as per the provisions of the Revised Scheme 

referred to above, the post held by him in the Surplus 

Staff Establishment will stand abolished as soon as he is 

relieved (including in absentia) there from to join a new 
'I 

	

	

post arranged for him by or in consultation with the Cell 

mentioned above. 
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ANNEXtJRE — B (Contd.) 
• 	 a 

3 • 	The attention of the surplus employee mentioned 
• 	•. 

abo e is also invited to the provisions of :- 

rules 29, 48-A of the CCS (Pension) Rules, 

1972 did various clasus of FR 56, under which, 

if he so desires, he áan seek volUntary/ 

premature retirement, as the case may be, 

subject to the provisions of the rule(s) 

eléctéd by him for the purpose; and 

rule 6 of the C.C.S. (Redeployment of Surplus 

Staff) Rules, 1990 under which the surplus 

employees can, in certain specified contin-

gencies, seek readjustment, after being 

redeployed. 

4. 	He is further given notice under rules 5/rule*7 

of the CCS(TS) Rules, 1965/clause(a) of sub-rule (2) of 

rule 39 of the CCS (Pension) Rules, 1972, that in the 

event of his failure to join the new post arranged for 

him his services will be deemed to have been terminated 

effective from the date of his being relieved from his 

post in the Surplus Staff Establishment. If the period 

between the date on which this notice is served on him 

and the date of his relief from his post in the Surplus 

Staff Establishment falls short of three months statutory 

notice prescribed in the rule mentioned above in this 

paragraph, he can, in the event of termination of his 

services becoming effective in the circumstances referred 

to above, claim payment 

* Delete whichever is in applicable. 

of apy and allowances for the period of deficiency in the 

notice. He can also claim pensionary/terminal benefits x 

khK as may be admissible under the rules. 
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ANNEXURE-B (Contd,) 

5. 	The authority compethnt to terminate his services 

under the rule quoted in Para-4 above, may, if satisfied 
that the failure on the part of the surplus employee to 
join the post, which he was relieved to join, was for 

adequate reasons and there was no deliberate attempt on 

his part to evade joining the said post arranged for him, 
revoke the relieving order altogether or postpone the date 

of relieving him to any later date and in that event he 
would be deemed to have continued to be borne on the rolls 

of the Surplus Staff Establjsent till the date when he 

is relieved there-from next. 

Sd/ N.K.VAID 
Deputy General Manager(p&) 

for General Manager 

C.C. THE MANAGER 
CSD DEPOT 
MISAMARI 
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ANNEXIJRE -c 

Govt. of India 

Ministry of Defence 

Canteen Stores Department 

Misamarj Depot 

Misamari (Cantt) 
Assam 784506 

MI'1D/E5T/p4120/464 	 Date : 20 June95 

PN 4120 
Shri Brizlal, Marker 
C. S.D.Depot, Misaamarj 

Sub : VOLUNTANY RETIREMENT (SURPLUS STAFF) 

Reference No. Circular No. 3/Pers/A-1/1099 
dated 26.5.95. 

Since your name has been enlisted in the surplus 
staft list received as per Annexure'A' to 'D' of the 

above ctrcular. You may opt forvoluntarr retirement 

as per Govt. rules. Your request for voluntary retirement 

shoud reach HO by 30th Jun'95. Otherwise it will be 
presumed that you are ñ61 interested for voluntary 
retirement and accordingly you will be surrendered to 
the surplus Cell for re-deployment, 

it is further mentioned that any surplus 
employees if refuses to accept the post offered to him 

by'the Surplus Cell the action for -redeployment will 

be treated as closed and such employees will be served 

with a notice for termination of service under the rules 
applicable to him. 

Sd/- O.P.CFIANDNA 
MANAGER 

cc : HO Sec 3 -Por informatjon,please 

1 



Ref No. 3/Pers/A-1J1099(SurP)/3084 

The Director General, 
Employment .& Training, 
Ministry of Labour 
New Delhi. . 

Date 29 June'95 
A 	 • 

SURRENDER 

Reference out 
2468 dated23rd May'95 
adatedI4th June95. 

)F SURPLUS GP. 'D' STAFF IN CS]). 
- 

letter No. 3/Pers/A-1/1099(Surp)/ 
and 3/Pers/A/1O99(5urp)/29O4 

.4 	 •1 	 -• 

$ 

~A 
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ANNEXIJRE - D 
_SPEED POST 

GOVERNMENT OF INDIA 
i MINISTRY OF DEFENCE 

CANTEEN STORES DEPARTMENT 
ADELPHI' 119 M.K.Road 

Bombay 400 0 2 0 
.1 	•4 

jth reference to our letter cited above it was 
intimated .thatwe had.surrendered 39 Marker and 25 Packer 
(Ord) as they have been rendered surplus in our department 
after study of SIU. However, one Marker is expired on 
27.5.95. Therefore, the actual number of surplus staff 
beihgsurrendered to you is 38 Marker and 25 Packer('rd.). 

30 	The relevant details in respect of all the surplus- 
• 

	

	staff is now forwarded to you in-the prescribed proforma 
.aiongwith the list showing their names. 

The proforma has been signed by the undersigned 
who has so been delegated by the Head of the Lepartment 
sxhz required by rule. Copy of the delegation is also 

enclosed. 
You are requested to kindly intimate your clearance 

f or the surrender and subsequent re-deployment at an 
early date. 

Sd/- N.K.VAID 
Deputy General Manager (P&A) 

for General Manager 
cc : The Manager 

CS]) Depot 
MI SANARI 

ilL 
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SaftV 

IN THE CENTRAL AIRATBUNAL 

GIMAHATI BENCH 	 . 

In t he matter of : 

• 	 O.A.No.16/95 
Shri Brijlal 	...Appllcant. 

Union of India & Ors. ...Respondents. 

0 

AND- 

In thematter .oi : 

11 

on beh&.f of 

Manager (East) , 

t Complex, 

affirm and 

Written Statement 
• 	

the Respondents 

I, Shri N.K.Vaid, Regional 

Canteen Stores Department, C.S.D.Dep 

Satgao, Guvahati do hereby solemnly 

declare as follows i-.. 

1. 	. That a copy of application in connection 

with the above noted case alongwith an order passed 

by this Hon'ble Tribunal have been served upon the 

Respondents and myself being authorised to contest 

the case..... 
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the case on behalf of the respondents do hereby 

file the written statement and say categorically that 

save and except what is admitted :in this written state-

ment, rest will be total denial by all the Respondents. 

Further, I beg to state that before I go for para-wise 

comment I make back gz'ound of the case in brief 

which will constitute part and parcel of this written 

statement. 	 V  

Back Ground of the case in Brief 

V 	That a study for manpower requirement was 

conducted by Staff Inspection Unit of the V Ministry 

of Finance (Department of Expenditure) during the 

year 1991 in 31 Area Depots and submitted their report 

vide ON No.15/1/(91)/(K)/SIU dtd.23-4-.91 as reproduced 

in CSD order 4/92 dated 14-12-92 hereto annexed as 

AnnexureR-1. 	- 

The study goup of SIU observed that there 

were post viz.Carpenters,Packers,Markers etc., which 

were created in olden days when the supply of stores 

used to be mostly in big cartages and demand. of the 

Units used to be less than a full crate. So, lot of 

work used to be there for opening, rep.acking, marking 

eta. But now goods are supplied in small cartons made 

of card board. The size of items demanded has also 

increased to the extent that very little items are 	
V 

supplied in loose. Even whatever is issued as loose 

V 	 does not...... 
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does not require the services of all these categories 

of staff. The requirement of Carpenter, Packer and 

Marker was discussed in detail and it wasreed that 

there was not enough w'k for these posts. However, 

it was felt that on functional basIs some posts 

would be required. Therefore, it was agreed that 

tbese.posts be clubbed In all 62 posts be allowed 

to continue. Sjnce the pay cáles of these 3(three) 

categories of posts are not identical i.e. the scale 

of Carpenter Is .950-1500 whereas the scale of 

Packer and Marker Is Rs.800-1150 and these posts are 

to be allowed on functionalbasis, the methber of 

these 2 posts have been allowed is 1:1 ratio i.e. 

1 Carpenter and 31 Packer/Marker in 31 surveyed depots.: 

-2. 	That with regards to the contents made in 

- paragraphs 4 & 5 of the application, I beg to state 

that I hate  nothing to commthnt. 

That with regards to the contents made in 

paragraphs 6.1. to 6.3 of the application, I beg to 

state that it is true that the applicant has joined 

the department as Mazdoor and promoted as Marker 

due to his seniority and approved by th&DPC. 

That with regards to the contents made in 
- 	 paragraphs..... 
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Paragraphs 6.4 to 6.6. of the application, I beg 

to state that this department is a Government 

department hence Staff Inspection Unit has conducted 

study in 1991, the study of staffing pattern in terms 

of the work load and as peii  the report submitted and 

aroved by the competent authority, they have agreed 

to allow only 31 Packers/Markers in 31 surveyed depots 

and as such the applicant ws declared surplus which 

is not at all vi ctimis ati on. However, they have been 

offered to opt voluntary retirement or their names 

should be forwarded to splus cell of Govt. of India 

which is in accordance with the existing Government 

Rules. 

That with regards to the contents made 

in paragraph6.7 of the applicatIon, I beg to state 

that it is I  clarified that the applicant is declared 

surplus correctly and there is no discrimination taken 

place while taking the final decision in this subject. 

Shri B.B.Sadaphule, Marker who is junior to the 

applicant has not been declared surplus is not correct. 

The said employee is also declared surplus. His details 

has already been sent 1to surplus cell in the prescribed 

profornua and has also issued notice on him. 

That with regards to the contents made in 

paragraph6.8 1  .1 beg to state that these being matter 

of fact do not require comments. 
Contd . • • • e • 
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7. 	That with regards to the oontents made in 

paragr8ph-6.9 of the application, I beg to state 

that in compliance to the directions of the Ministry 

as communicated vide B0CS letter No.95279/BQCCS/Vol_III 

dtd. 1st May,1995 the competent authority has approved 

surrender of the following Gp'C' and 'D' stf w.e.f, 

19th May,1•995 which has been rendered surplus on 

review of the establishment of the 31 Area Depots by 

S 
	 the Staff Inspection Unit. 

Carpenter 	•- 03 

Pacr(Spl) 	- 07 

Marker 	- 38 

Packer(0) 	- 23 

.In this regard the respondents have already 

issued the notice of surrender to the surplus cell, 

following the provisions as laid down by Govt. of India 

	

1% 
	

in response to such surrender and subsequent re-deployment, 

8. 	That.with regards to the contents made in 

paragraphs 6.10 and 6.11 of the application, I beg to 

state that Ministry of Defence. vide their letter 

No.95279/0JBOCCS/909/D(Mov) dated 26.4.93 has approved 

the SIU report of, the said 31 Area Depots and furtfier 

	

2 
	 instructed to implement the creation/atolition of post 

in CSD. Copy of the said letter is annexed herewith 

* 	and markea as ArinexureB..2. Accordingly, the respondents 

implemented 	- 
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iimplemented the order The respondents deny any 

arbitrary action in,this matter. 

That with regards to the contents made in 

paragraph-6.l2of the application, 1 beg to annex 

herewith the copy of SIU Report as Annexure R-3. 

That with regards to the contents made in 

paragraph-6.13 of the application, I beg to state that 

the applicant was holding the post of Marker on permanent 

basis and this post has been rendered surplus as' a 

result of studies of work measurement undertaken: by 

the SilT which is the legitimate body of Government of 

India to ui'adertake such studies and .recomnrendations. 

10 

That with regards to the contents made in 

'paragraphs 7.1 to 7.8 of the application, I beg to 

state that the applicants holding the post Marker on 

permanent basis id this post has ben rendered surplus 

as. a result of studies of work measurement undertaken 

by the SIU (Staff Inspection Unit) which is the legitimate 

body of Government of India to undertake such studies 
and recommendations. It is also stated that the 

respondents have initiated actions in this matter are 

in accordance with existing rules and not at all 

,injustice,...... 
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• injustice, unreasonable, illegal and contrary to the 

Law and nowhere any action of the respondents have 

violated the ,ArUcles 14 and 16 of the Constitution 

of India. 

That with regards to the contents made 

in paragraph-& of the application, I beg to state 

that the requirent of post like Carpen.ter,Packer 

and Marker was discUssed in details and it was agreed 

that there Was not enough work for these posts.However, 

it was felt that on fimctional- basis some posts would 

be required. Therefore, it was agreed that these posts 

be clubbed in all 62 posts be allowed to continue. 

As these posts be allowed on cunttional basis, the 

member of these posts have been allowed in 1:1 ratio 

i.e. 31 Carpenters and 31 Packers/Markers. The 

statement showing the sanctional and agreed strength 

of staff in respect of 31 Area Deots was approved 

by Ministry of Defence vjde OM No.95279/Q]BOCCS/909/D(Mov) 

dated 26th April, 1993 (annexure E2)as reproduced 

in CSD Order 13/93 dated 16-6-93. Therefore, the 

respondent has surrendered the applicant to surplus 

cell f or re-deployment. 

That withregards to the contents made 

in paragraphs 9 to 13 of the application,. I beg to state 

that I have nothing to comnent. 

- 	 Contd. . . . . . 
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That the present application is ill-conceived 

of law and mis-conceived of fact. 

That the present app1iction is not at all 

maintainable in the present form. 

That there being no any prima fade case 

at all,4t is a fit case.for summary dismIssal. 

1. 	That the present application is barred by 

law of limitation. 

That the respondents crave leave of this 

Hon'bleTrlbünal of filing additional written statement 

if the Tribunal so desire, 

That this Written statement is filed 

bonafide and in the interest of justice. 

VERIFICATION 



• 	 - 	 ••* 

- tr 

/ V E R_I F I C A T ION 

I,Shri N.K.Vaid, Regional Man.ager(ast), 

Canteen Stores Department, C.S.D.Depot Complex, 

Satgaon, Guwahati-781027, do hereby solemnly affirm 

and declare that the statements made in paragraph-i 

of this Written statement are true to my knowledge 

and- those made from paragraphs 2 to 13 including 

the 'back ground of the case in brief' are derived 

from records which I believe to be true and rest 

are humble submissions before this Hon'ble Tribunal. 

I sign this VERIFICATION on this 14 day 

Of FebruaLY 	1 1996 at Guwahát. 

DEP NT. 

pfgmnizl 

• 	

• 

• 	 - 	 'v7agep 
(s') CSD  

'/)Ot (CcrnpIex) 
atg0,7 


